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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABIW BENCH 

AT HYDERABAD 

BA No. 171/91 
	 Date of order :20-2-1991 

Between 

K.Nageswara Rac 
...App]icant 

Vs. 

1, The Assistant Engineer, Telecom, 
Railway Llectrification Project, 
Padmaraonagar, Secunderabad-500 025. 

2. The Divisional Engineer, Telecom, 
Railway Liectrification Project, 
Padrnaraonagar, Secunderabad—SOD 025. 

J. The Telecom District Manager, 
KHAI9NAM — 507 050 

4. The Chief General Manager, Telecom, 
A.P., Hyderabad - 500 001. 

S. The Director—General, Telecom, 
(Representing Union of Inida) 
New Delhi — 110 001. 

. . .Respondents 

Appearance 

For the Applicant 	 Shri C.Suryanarayana, Advocate 

For the Respondents 	: 	Shri E.Madan Nohan Rao, AUdi. 
Central Govt. Standing Counsel 

C DR AM 

THE HON'BLE SI-RI B.N.JAYRSI[IHA 	UICE—CHAIRMAN 

THE HON'8LE SHRI O.SURYA RAD : MEMBER (JUDICIA) 

(Judgment of the Bench delivered by 
Shri 13.N.Jayasimha, Hon'ble Vice—Chairman) 
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The applicant herein who was a Casual Telecom 

Mazdoor under the Asst.Engineer, Telecom, Railway 

Electrification Project, Padmareonagar, Secynderabad, has 

filed this application questioning verbel termination of 

his services from 21-9-1990 and seeking a direction to 

the respondents to absorb him in the regular establish-

ment and for the conferment of temporary status. 

2. 	 The applicant states that he was initially 

/ 

recruited and employed from 1-4-1986 	onwards by 

the then Asst.Engineer, Telecom, Railway Electrification 

project, IMmUIU•  ;*.aLt. for carrying out the Railway 

His name was included in the Muster Roll only from 1-6-86 
Electrification Project work.g The applicant was employed 

as follows 

Month & Year No.of days employed 

June, 	1966 30 

July, 	1986 31 

August, 	1986 31 

September, 	1986 30 

October, 	1966 31 

November, 	1986 33 

December, 	1966 31 

January, 	1987 29 

February, 	1987 28 

Ilarch, 	1987 29 

April, 	1967 15 

July, 	1987 21 

August, 	1987 31 

September, 	1987 30 

October, 	1967 31 

Eebruaçy, 	1966 21 

March, 	1988 25 

April, 	1988 30 

D 	
May, 	1988 31 

June, 	1968 30 

July, 	iYBB 
31 

contd... 



hucust, 1968 	31 

Septc-rnber, 1983 	23 

October, 1988 	31 

iouernber, 1988 	30 

December, 1986 	31 

February, 1989 	19 

[larch, 1989 	 31 

April, 1989 	 30 

May, 1989 	 31 

JunE. , 1989 	 30 

July, 1969 	 28 

October, 1939 	27 

November, 1989 	30 

December, 1989 	31 

January, 1990 	31 

February, 1990 	28 

March, 1990 	 31 

April, 1990 	 30 

Pay, 1990 	 28 

June, 1990 	 15 

July, 1990 	 23 

Aucust, 1990 	22 

September, 1990 	15 

From 
/July, 1990 the applicant was asked to work in icachili—

patnam Teiecom Division during the months of July, 

August.and September, 1990 and thereafter discharged 

from service. He was employed for 60 days in those 

months. 0iiring the one year preceeding his termination, 

the applicant was employed for 311 	days i.e., for 

flora than 240 days in a year. xxxxxxxxxxxxxxxxxxxxx 

SH   
contd . . . .4.. 
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The applicant states that a ccording to the orders 

issued by the Director General, Telecom, New Delhi 

in his order No.259-69/83—SIN dt.17-10-1988 a combined 

seniority list of all casual mazdoors in rispect of a 

recruitment unit will be maintained and the list will 

include all casual mazdoors belonging to the territo—

rial jurisdiction of the recruitment unit, for various 

functional units such as Telecom/Pro jects/Naintenance 

Regions, Llectrif'ication Projects and Quality Mssurance 

Circles etc., to which tjiey are attached. hbsorption 

of casual Labourers aguinst regular Gr.'D' posts or their 

retrenchment due to exigencies such as non—availability 

of work has to be done strictly according to the cam—

'ined seniority list. The Supreme Court in DhILY 

RI4TED CMSLIAL LRBOUR UNJER THE P&T SERVICES 'US. UNION OF 

I D IA RED OTHERS (AIR. 1987 Sc 2342). directed that 

casual labourer who had put in one year service (240 

days service in a year) should be regutarised in 

accordance with a scheme to be worked out by the Depart—

ments. Subsequently. the Supreme Court in RAr'IGOPaL & OTHER 

Vs. UNION OF INDIA & OTHERS in WO (6) No.1280/89 etc., 

contd.. .5.. 
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directed that 	the respondents shall prepare a scheme 

on a rational basis for absorbing as far as practicable, 

the casual labourers who have continuously wdrked for 

more than one year in the Telecom Dept., 	and this should 

be done within 6 months from now", 	The Supreme Court 

had also observed that no distinction can be drawn 

between the petitioners as a class of employees and those 

who were recruited and employed before the Supreme Court's 

order in the AIR 1987 SC 2342 and that on principle the 

benefit of the decision in AIR 1987 SC 2342must be taken 

to apply even to those who wore recruited after 30.3.1985. 

The applicant :hererore prays. that a direction be issued 

to the responjents to prepare a seniority list in eccor.. 

dance with t'ie directions of the Director General, P&T 

referred to above and confer temporary status on him and 

S 

	 engage him for work according to his seniority in the 

I 

	 relevant recruitment unit pending his absorption on a regular 

basis. 

3. 	
We have heard the learned counsel for the 

applicant Shr. C. Suryanarayaa and Shri E. Pladan Plohan 

Rao, learned Standing Counsel for the Central Govt. who 

tak"s notice at the admission stage. 	All that Shri 

Su;yanarayana argijes is that the Department has not 

undertaken/completed the preparation of seniority list 

for implemenjg the orders of the Supreme Court 
in 

DAILY RATES CASUAL LABOUR IN P&T., Vs. UNIDicIF-  INDIA & 

OTHERS (AIR 1987 SC 2342) and in RAM GOPAL AND OTHERS V5. 

I 
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P&CiPjed by thI Court and engage the °PPllcant 

Subject to the elsilability of work according 

to his pOsition in the seniority list. 	He also states 

that he should be given temporary status in terms of these 

judgements and in terms of Director-General, Telecom's 

circular cit. 7.11.1989. 	We rind considerable merit in 

the submissions made by .Shri Suryanarayafla and accordingly 

direct the respondents to prepare the seniority list for 

the recruitment of the applicant within a period of three 

mqnths in compliancE with 0.G.,71eco4S letter dt.17.10.1889 

and reenflage the applicant in accordance with the seniority 

subject to the availabilitY of work. The respondents will 

also extend such other benefits as are envisaged in the 0.6.1 

Tcfaq's letter dated 7•ij,1g89. 

The application is allowed to the extent indicatOd 

above. 	No order 
as  to costs. - 

R5IM) 	
(D.SURYft RAG) 
Member () 

Court  
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IN THE CENTRAL AU'IINISTRATIVE TRIBUNAL 

HYDERABAD BENCH FDERABAD 

THE MON1BLF MR.B.N.JAYASIJjJ : V.C. 

AND, 
THE HON'BIJE MR.D.SURTh az.o 

THE HON'BLE MR.J 	 NURT.Y:M( j) 
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Datedi •l-  

OE1 / JtJLX3MENT: 

NO. 
/in 

T.AAo. 	 W.P.No. 

O.A.NO. 

A:ami4ed and Interim directions 
ssujd. 

Allowed - 	- 
Disposqd of with direction 

srnisJS ContralFd? 

- TribufiBi 

Dismis)ed
PATCH 

as W

DiSmjsed for d
YRS31 

M. A. 4 dere 'Re 

No order as to costs. 

LI 




